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Q?en Court 

Allohabc1 d this t he 9th day of August 2000. 

Or i gina l App lic a tion no , 656 of 1999, 

Hon ' bl e ~\r . Justice , R .R . !< . Tr i ve di , VG 

Hon 1b l e J\1r . S . Daya l, f\dmin i s trative !1.\emb e r 

Imta z A hmad Siddiqui , 

S/o La te .::ihr i /.~ ohd . Bc. drud d in , 

R/o 118 , llakhaskona , .nllaha ba d . 

••• App lica nt 

C/n Sh r i R . Ve rma 

'/ers us 

l. Ul ion of In d ia t hr o ugh the Secretary , 
• 

f.i i n i s try o f Def en c c , 1"\J ew Delh i . 

2 . Th2 Di rector Genera l of Ordnance Serv i ces , 
:.,a s t er C-ene r a l of Ordneincc Br a nch , 

Army l-i e adqua r ter s , a-I~ , 

P .o. Nev~ Del h i. 

3 . The A .o .c . Rec ords , Of f i cer I n cha r ge , 

Trimulgherry , Secundr aba d . 

4 . The Comma ndan t , Centra l Or:-dnance Depot , 

01heok i, Na i ni , Allaha ba d . 

••• 

C/rls . Sr i s . Cha turvedi . 

B.asponqcnts 
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Hon ' b l e f~tr . Jus t i c e R. h. , K. Tr i vedi , v.c . -
This Ch , under se c t ion 19 of t he Adm inis tr ... t i ve 

Tribuna l s Act , 1985, hcl 5 been filed for q ua sh i ng 

ent i re deF a r t:nen La 1 proc eed i ng i ncl ud in g t he ch &r ges hec t 

dated 2 3 .2 . 98 . I t ha s a l so bee n pr~yed t ha t r e spondent 

noo 3 ma y be directe d to gr a nt a ll the ben efi ts t o 

the petitioner vJhi cl1 l1eive_been he l d up on a c c ount of 

tht: pe nde nc y of t he a fo r esa i d depa r t menta l p r o ceeding 

a lon g11 i th a ll conse4 uent ia l benefit:, for \\h i c h he s houl d 

have b een norma lly ent i t l ed . The gr ievon ce on t h e 

p or t o f t ile a pµ l icont is t hnt t nou gh the c ha r ges a lleged 

a ga i nst t ile .app licc:n t perte i ns t o t he y ea r 1984- 85/ 
~ ~ 

TFi e memo of c ha r ge \Va s serve d on h i m on 14 .c11 . 92 . The 

i n4u i r y off ice r c crncl t ided the i nquir y and submitt ed h i s 

rep ort . llov;e ve r , t h e d is c iplina ry author:.t y r emi t t e d 

it a ga in t o t11.e i n-iuiry office r for cle- novo i nquiry . It 

i s subm i t t ed t h(.J t a f r esh c ha r ge- s h ee t \':a s served on t he 

appl ic<J nt on 23 .2 . 98 (Anne xur e A- 2 0 ) • It has furt her 
. . . 

b e en subm i t t ed t ho. t ag •:.r i~ve d by th i s i nor d ina t e dela y 

t h e appl ic<,n t a p pr:.oa.che d t he ne >et s uperior a uthor i t y / 

a p pellcite a ut hor ity f or a d ire ction to expe d ite the 

i nqu iry . Superior a uthor ity by its order dat ed 1 9 . 9 . 96 
' 

d ire cted t o concl ude t ho i n4uiry wi t hin a period o f ~ 

months . Howeve r , the inq uiry ha s not bee n conclude d 

~ .. "' "' ...... a nd is st ill pending , caus~~serious har0f'5me nt t o the 
"'-Jo.... 

app l i ca n t a nd f orfeiti n g o ll his c ha nies of prmotion 

etc in the service . 
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2 . .s'hri s . Cha t urvedi on the other ha nd submitted 

that there is no doubt tha t del ay h as l)ee n caused , but 
....>... 

it i s on a c count of the f act tha t the CBI i s , 1 s• 

prosPcuting and the ~resenting officer a r e not easily 

availabl e . It h as a lso been submitte d th nt the 

applic a nt h a s been moving severa l applic .. tions during 

the pendency of the inquiry , which a l so de l ayed the 

quick disposal . 

3 . We have considered the submissions of the 

l earned counsel for the parties . In our opinion , 
..("- l 

since the ?harg~'for which the applicant has been mad~ 
..--- v.-.. "' c""1..,. \.(_ ""' 

subject to l t hese prcceedlings , are old and z & t • • 11.t? I\-( ' 

inquiry was starte d in 1992 , more tha n 8 yea r s have b een 

p~ssed, ~here is no justif icati c n for such a long time 

being taken in conc luding the inquiry . Even t he orde r 

of s upe rior authority to conclude the inquiry within 6 

months , h as not b een respected. 

4 . In the facts and circumstance s of the case , 

in our opinion , r eppon i ents may be directed to conclude 

the i nquiry within a :!:};.ecif i ed time . 

s . The OA i s thus disposed of finally with the 

direction to the respon dent no . 3 , AOC, Records , Office 

Incha rge , to get the inquiry against the applicant , 

concl uded , within a period of 6 months f r om the date 

copy of this order i s f iled before him. In case i nquiry 
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is not concluded within tin1e specified above, it shall 

stond c l osed . 
.e also direct the cippli.cant t o cooperate 

during inquiry and not to seek a11y eidjournment for orry 

reason . 

6 . f~ O order uS to costs • 

t 

~----~'~ 
v .c . ) 
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